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Filed by 

           
Rajat Jariwal 
[D/1402/2005] 

Advocate for Respondent No. 5 
Flat No. 1133, ATS Village, Sector 93 - A, Noida,  

Gautam Buddha Nagar, Uttar Pradesh  201304 
TEL: Mobile: +91- 9910348181/+91-9900589761 

 
 
 
Place: NEW DELHI 
Dated: 10 SEPTEMBER 2025           
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1

NON-REPORTABLE 

IN THE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NOS. 1711-1712 OF 2021 

GRASIM INDUSTRIES LIMITED    APPELLANT(S) 

VERSUS 

THE STATE OF MADHYA PRADESH 
AND ANOTHER RESPONDENT(S) 

WITH 

CIVIL APPEAL NO. 5158 OF 2021 

J U D G M E N T 

B.R. GAVAI, J. 

CIVIL APPEAL  NO(S).  1711-1712/2021 

1. These appeals challenge the order dated 07.04.2021

passed by the National Green Tribunal (NGT), vide which the 

NGT has held that the appellant had committed a violation of 

the provisions of Environment Protection Act. The Court 

found that the appellant had failed to install the online flow 

meter in CS2 stacks to quantify the CS2 emissions.  It also 

found that the acid produced which is a by-product of the 

process employed by the appellant was hazardous to the 
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environment. The NGT, therefore, on different counts 

imposed penalty of Rs.75,00,000/- each. 

2. We have heard Shri Neeraj Kishan Kaul, learned senior 

counsel for the appellant and Shri Raghav Sharma, learned 

counsel appearing for Respondent No.1/State of Madhya 

Pradesh through Madhya Pradesh Pollution Control Board 

and Shri Rahul Pratap, learned counsel appearing for 

Respondent No.2. 

3. Though, Shri Neeraj Kishan Kaul, learned Senior 

Counsel, submits that there is no violation as found by the 

learned NGT, we find that the present appeals deserve to be 

allowed on the following short ground. 

4. After the NGT entertained the O.A. on the basis of the 

letter addressed by Respondent No.1, it initially directed the 

plant of the appellant to be examined by the State Pollution 

Control Board. After the receipt of the report of the State 

Pollution Control Board, the Court appointed a Joint 

Committee to give its report.  The said Joint Committee made 

certain recommendations and the NGT passed the impugned 

order on the basis of the said recommendations. 

5. The material placed on record would also reveal that the 
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appellant herein was not made a party to the proceedings 

before the learned NGT or before the Joint Committee.  

Though an application for impleadment was filed by the 

appellant, the same was rejected by the learned NGT. 

6. It further appears that even the Joint Committee 

appointed by the NGT neither gave any notice to the 

appellant nor an opportunity was given of being heard.    

Though, this objection was specifically taken by the 

whether the stand of the unit is that the violations found 

never existed or whether they existed but have been 

remedied.  His answer is later.  It is patent that there were 

 

7. It is thus clear that the procedure followed by the 

learned NGT was totally unknown to the settled principles of 

natural justice. 

8. Neither was any notice given by the Joint Committee 

before giving an adverse report against the appellant nor the 

NGT permitted impleadment of the appellant as a party 

respondent.  As a matter of fact, the NGT could not have 

proceeded further with the matter even at the initial stage 
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without impleading the appellant herein as a party 

respondent. The approach adopted by the NGT clearly 

smacks of condemning a person unheard. A reliance in this 

respect should be placed on the judgment of this Court in the 

case of Municipal Corporation of Greater Mumbai v. 

Ankita Sinha and Others1. 

9. Another glaring error that has been committed by the 

NGT is that it has based its decision only on the basis of the 

report of the Joint Committee. The NGT is a tribunal 

constituted under the National Green Tribunal Act of 2010.  

A tribunal is required to arrive at its decision by fully 

considering the facts and circumstances of the case before it. 

It cannot outsource an opinion and base its decision on such 

an opinion. A reliance in this respect should be placed on the 

judgment of this Court in Kantha Vibhag Yuva Koli Samaj 

Parivartan Trust and Others v. State of Gujarat and 

Others2. 

10. In that view of the matter, the impugned orders are not 

sustainable, the same are quashed and set aside and the 

matters are remitted back to the learned NGT for considering 

1 (2022) 13 SCC 401 : 2021 INSC 624 
2 2022 SCC OnLine SC 120 : 2022 INSC 79 
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the matters afresh. 

11. Needless to state that if the NGT decides to proceed 

further on the basis of the complaint of Respondent No.1, it 

shall not do so unless the appellant herein is impleaded as a 

party respondent. 

12. With these observations and directions, the appeals are 

allowed.  

13. Pending application(s), if any, shall stand disposed of. 

CIVIL APPEAL NO. 5158 OF 2021 

1. The facts in the present case are almost similar or 

rather more glaring than the facts in Civil Appeal Nos. 1711-

1712 of 2021. In the present appeals the complainant 

(Respondent No.2 herein) had not even mentioned the name 

of the present appellant. However, the learned National 

Green Tribunal (NGT) on the basis of the Report of the Joint 

Committee imposed penalty of Rs.82.2 Lacs and Rs.75.6 Lacs 

for violation of environment laws on two counts. 

2. In the appeal arising out of the same common order we 

have found that the approach of the NGT in deciding the 

matter without impleading an affected party and passing its 
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decision on an outsourced opinion of the experts is not 

permissible on the ground of violation of principle of natural 

justice. 

3. In that view of the matter, we are inclined to allow this 

appeal. 

4. The impugned order is quashed and set aside and the 

matter is remitted back to the learned NGT for considering 

the matter afresh. 

5. The appeal is accordingly allowed. 

6. Pending application(s), if any, shall stand disposed of. 

 

 

..............................J.               
(B.R. GAVAI) 

 
 
 

..............................J.   
(K.V. VISWANATHAN)   

 
NEW DELHI;                
NOVEMBER 27, 2024. 
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RED-LARGE CCA-Renewal PCB ID: 25471

M.P. Pollution Control Board
E-5, Arera Colony Paryavaran Parisar, Bhopal - 16 MP Tele : 0755-2466191, Fax-0755-2463742

Consent Order

To,
The Occupier, 

M/s. Grasim Industries Ltd., (Chemical Division),

Survey No.-22/1, Birlagram Nagda, Industrial Area Mehatwas, 
Tal : Nagda, Dist : Ujjain (M.P.)- 456331 

Subject: Grant of Renewal of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 
under section 21 of the Air (Prevention & Control of Pollution) Act,1981 

Ref: Your Application Receipt No. 1397319 Dt. 18/09/2024 and last communication received on Dt. 23/10/2024 

With reference to your above application for Renewal of consent to operate has been considered under the aforesaid Acts and existing 
rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/01/2027, subject to the fulfillment of the terms & 
conditions, enclosed with this letter and- 

SUBJECT TO THE FOLLOWING CONDITIONS  :-

a. Location: Survey No.-22/1, Birlagram Nagda, Industrial Area Mehatwas, Tal : Nagda, Dist : Ujjain (M.P.)- 456331 
Latitude : 23.4408 Longitude : 75.4091 

b. The capital investment: Rs. 1032.35 Crs

c. Product & Production Capacity:

S. No. Product CCA Qty / year
1. Caustic Soda Lye 3,00,000.0 M.T
2. Chlorine 2,39,111.0 M.T
3. Hydrogen 7480.0 M.T
4. Sodium Hypo 59,470.0 M.T
5. Hydrochloric Acid 87,800.0 M.T
6. Compressed Hydrogen 1070.0 M.T
7. Stable Bleaching Powder 43800.0 M.T
8. Poly Aluminium Chloride 36,500.0 M.T
9. Chloro Sulphonic Acid 23,400.0 M.T
10. Chlorinated Paraffin Wax 27,000.0 M.T
11. Calcium Chloride 54,000.0 M.T
12. Carbon Di Oxide 23,760.0 M.T
13. DG Set (Electricity Generation) 2X 2000KVA

Note :- 
(1) For any change in above industry shall obtain fresh consent from the board.
(2) This consent is being granted without prejudice to the Criminal proceeding pending against the industry in the Court of

Law. This consent in no way be taken as measures of proof that the industry has not violated any pollution control laws at
any time in t
Board.

(3) The hydrochloric acid generated from air pollution control arrangement shall be treated as hazardous waste and same
shall be handled and transported as per category 33.1 of the Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016 and need to obtain permission under Rule 9 even used or treated within the plant.

The Validity of the consent is up to 31/01/2027 and has to be renewed before expiry of consent validity. Online application 
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the 
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when 
required. 

Enclosures:- 
* Conditions under Water Act
* Conditions under Air Act
* General conditions

Consent No:AW-61343Outward No:-121678,12/11/2024

By the order of Chairman, MPPCB

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 85NFW38WQO
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pH

Suspended Solids

BOD3   Days 27  
COD

Oil and grease

Between

Not exceed

Not exceed

Not exceed

Not exceed

5.5 9.0

100 mg/l.

30 mg/l.

250 mg/l.

10 mg/l.

TDS

Chlorides

Not exceed

Not exceed

2100 mg/l.

1000 mg/l.

pH

Suspended Solids

BOD3 Days 27 
oc 

COD

Oil and grease

Fecal Coliform
(MPN/100ml)

Between

Not exceed

Not exceed

Not exceed

Not exceed

Not exceed

6.5 9.0

100 mg/l.

30 mg/l.

250 mg/l.

10 mg/l.

1000

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :- 

1. The daily quantity of trade effluent of the unit shall not exceed 433.0 KL/day, and the daily quantity of sewage of the unit 
shall not exceed 60.0 KL/day. 

2. Trade Effluent Treatment:- 
The applicant shall operate comprehensive effluent treatment system including ETP, RO MEE & Dryer to remain Zero 

Liquid Discharge (ZLD) and in case of accidental discharge the waste shall be treated properly to achieve following 
standards 

For other parameters general standards of discharge as notified under EP Act 1986 notified by MPPCB from 
time to time shall be applicable 

3. Sewage Treatment :- 
The applicant shall provide comprehensive sewage treatment system and maintain the same properly to achieve following 
standards- 

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent 
shall be discharged outside of industry/unit premises. 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 
for category wise consumption of water for Industrial cooling/boiler feed, process & domestic purposes and data shall be  
submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow 
and report the same online through monthly patrak/statements. 
Sr Water Code (Qty in KLD) WC : 3293.0 WWG :

493.0
Water Source

1 Cooling Water 1510.0 345.0 Local Body
2 Domestic Purpose 93.0 60.0 Local Body
3 Manufacturing Process 1690.0 88.0 Local Body

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board. 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 
above conditions. 

9. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

10. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent. 
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as

Consent No:AW-61343
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follows: 
(i) The date, exact place and time of sampling 
(ii) The dates on which analysis were performed 
(iii)Who performed the analysis? 
(iv)The analytical techniques or methods used and 
(v)The result of all required analysis 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form. 
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of 
pollutants by the applicant or when requested by Central or State Board or the court. 

11. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

13. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

14. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 
body habitat. 

15. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

16. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except: 
i. where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

17. Industry management shall submit the information online through XGN in reference to compliance of consent 
conditions. 

18. In case of any discharge found outside of unit premises the unit may be liable to pay environmental compensation as per 
NGT orders O.A. no 593/2017dated 22.02.2021 and the industry shall be punishable or court case may be filed by the 
Board under provisions of the Water (Prevention & Control of Pollution) Act, 1974. 

Additional Water condition:- 
1. The industry shall take all the effluent through closed conduit to effluent treatment plant and ZLD system and maintain 

ZLD. 
2. Domestic sewage shall be treated in STP up to the prescribed standards and shall be recycled/reused within the plant in

process, cooling, gardening etc to remain ZLD unit. 
3. The industry shall operate and maintain wastewater flow meter at each unit and inlet of ETP to ensure complete collection of 

wastewater for treatment. 
4. The industry shall operate and maintain CEQMS at inlet of ETP & MEE to monitor TDS, Flow, Chlorides, pH, COD etc 

and display the same in public domain though web based realtime display Board. 
5. The industry shall comply with the industry specific standards notified by the MoEF&CC. 

Consent No:AW-61343
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :- 

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 

Name of section Capacity Stack
height (m)

Fuel Control equipment to
be

installed

Emission standard
(mg/NM3)

CEMS

Caustic unit-I
5.5 m3/Hr 32 --- Alkali Scrubber Chlorine-15

Online real- time
emission monitoring
systems to be
maintained and
connected to MPPCB,
ESC,
Bhopal

2 m3/Hr 34 --- Water Scrubber HCl mist-35
2 m3/Hr 34 --- Water Scrubber HCl mist-35

Caustic Unit-II
0.5m3/Hr 34 --- Alkali Scrubber Chlorine-15
1 m3/Hr 34 --- Water Scrubber HCl mist-35
1 m3/Hr 34 --- Water Scrubber HCl mist-35

Stable
bleaching
Powder (De-
dusting
unit)

2 m3/hr 30 ---
Bag  Filter,  Cyclone
,Dust Collector,
Gravity Settling
Chamber, Hood
Cover,

PM-50, Cl2-15

2 m3/hr 30 ---
Bag Filter, Cyclone ,Dust
Collector, Gravity
Settling Chamber,
Hood Cover,

PM-50, Cl2-15

PAC Liquid 3.5 m3/hr 34 --- Water Scrubber HCl Mist-35
PAC Dryer-I 6 m3/hr 34 --- Water Scrubber HCl Mist-35
PAC Dryer-II 5.5 m3/hr 34 --- Water Scrubber HCl Mist-35

Chloro sulphonic
Acid

1.5 m3/hr 30 --- H2SO4 scrubber SO3-50
1.5 m3/hr 30 --- Water Scrubber HCl Mist-35,PM-50

CPW Plant 5 m3/hr 34
--- Water Scrubber HCl Mist-35

Alkali Scrubber Cl2 -15
Calcium Chloride
Plant 5 m3/hr 34 --- Water Scrubber HCl Mist-35

D.G. Sets 2 x 2000 KVA 30 Diesel Acoustic enclosure, Muffler As per
CPCB/MoEFCC

2. The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of
the parameters are as follows: 
a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³ 24 hrs. basis) 
b. Particulate Matter (less than 2.5 micron) - 60 µg/m³ (PM2.5 µg/m³ 24 hrs. basis) 
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³ 
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³ 
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³ 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities. 

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance. 

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises 

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

8. Industry shall take effective steps for extensive tree plantation preferably of the local tree species within or around the 
industry/unit premises for general improvement of environmental conditions and as stated in below. 

9. In case of emission found exceeding prescribed standards, the unit may be liable to pay environmental compensation as 
per NGT orders O.A. no 593/2017dated 22.02.2021 and the industry shall be punishable or court case may be filed by the 
Board under provisions of the Air (Prevention & Control of Pollution) Act, 1981. 

Additional Air condition:- 

1. Online real-time emission monitoring systems shall be installed, operated and maintained at all emission points and shall 
remain connected to MPPCB, ESC, Bhopal all the time. For any break down, immediate intimation shall be sent. 

2. The industry shall install adequate numbers of the HCl mist & Chlorine detection censors within the plant premises and 
the same shall be connected to the public display system. Consent No:AW-61343
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3. The industry shall submit the sources emission monitoring report to the Board regularly on monthly basis to ensure the 
emission within norms and effective performance of the scrubbers. 

GENERAL CONDITIONS: 

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to 
dumping site.  If required. 

Non Hazardous Solid wastes:- 

Type of waste Quantity Disposal

STP Sludge 4.167 MT Composting and used as manure or land
fill after composting

Food Waste 0.833 MT

Glass Waste 0.167 MT

The materials to be sold to the
authorized and consented actual users
and the intimation of each dispatch shall
be given to the Board

PVC Frills Cooling Tower 0.167 MT

Paper wastes, Waste Carton, Discarded Poster, Carpet 0.833 MT

Wooden Waste 8.330 MT

General Trash/Refuse, Gardening Waste 8.330 MT

Metal Scrap, Valve & Pipe, Copper & Aluminium Cables 83.330 MT

Discarded Equipment/machinery 8.330 MT

Construction and Demolition Waste 83.330 MT As per Construction and demolition
Rules 2016, disposal shall be ensured

Other Sludge (Drain & Pit) 25.00 MT

CaCl2 291.670 MT It shall be given to the actual users

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials: 

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board. 

b.
be kept under the terms and conditions of this Consent. 

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, 
e. To sample at reasonable times any discharge or pollutants. 

3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner / 
directors / proprietor shall immediately apply for the consent with new requisite information. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations. 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this 
arrangement shall be made in such fashion that any non functioning of pollution control devices shall immediately stop 
electric supply to the production and shall remain tripped till such time unless the pollution control device/devices are 
made functional. 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

7. Balance consent fee, if any shall be recoverable by the Board even at a later date. 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent. 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

10. Industry shall obtain membership of Emergency Response Center of the Board if needed. 

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in
whole or in part during its term for cause including, but not limited to, the following : 

(a) Violation of any terms and conditions of this Consent. 
Consent No:AW-61343
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(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized 

discharge. 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

14. The industry/unit shall also monitor the treated wastewater flow and report the same online through monthly 
patrak/statements. 

15. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

16. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board 
regularly on quarterly basis 

17. The record of electricity consumption for running of pollution control equipment shall be maintained and submitted to
the Board every month. 

Additional condition:- 

1. The Industry shall operate & maintain Outdoor HD Industrial grade IP (Internet Protocol) Cameras with pan-Tilt Zoom 
(PTZ) feature, minimum focal length 20X with night vision facility and temper proof mechanism at suitable location to 
display all emission sources and effluent discharge point and connect the same with Environment Surveillance Centre, 
MP Pollution control board Bhopal for remote surveillance. 

2. The industry shall inventories the solid waste generation from the unit and submit the details within one month to the 
board and update same within 06 months for actual quantities. 

3. The industry shall obtain the public liability insurance under Public Liability Act 1991 and shall maintain valid copy of 
the same. 

4. The industry shall maintain valid Onsite Emergency Plan/ Disaster Management Plan duly approved by Department of 
Industrial Health & Safety. 

5. The industry shall obtain membership of Emergency Response Center, MPPCB, Bhopal. 

6. The industry shall comply with the all conditions of CREP Charter conditions, EC stipulations issued vide F No. 
11011/119/2015- IA-I(I) dated 07/01/2020 and standards notified by Ministry of Environment, Forests and Climate 
Change, GoI, Dehli under EPA 1986 . 

7. The industry shall not be permitted to store the hazardous wastes more than 90 days as prescribed in HOWM Rules, 2016
and firm arrangements shall be made with the end users and copy of MoUs shall be submitted within 03 months to the 
Board. 

8. Based on hazard identification and risk analysis, risk mitigation measures, industry shall ensure all possible efforts with 
coordinations local bodies to reduce risk and enhance safety at the plant and its surroundings. 

9. The industry shall maintain the material balance for each product and submit the same to the Board annually. 

10. Information of each Mock drill shall be given to local body, local administration & MPPCB RO, Ujjain atleast 07 days in
advance. 

11.The fire safety arrangements shall be maintained properly and tested during each mock drill. 

Renewal of Consent as required under the Water (Prevention & Control of Pollution) Act, 1974 & The Air (Prevention & 
Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions mentioned above. 
For further renewal purpose you shall have to make an application to this Board through XGN at least Six months before 
the date of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to
use any outlet for the discharge of effluent and gaseous emission. 

For and on behalf of
M.P. Pollution Control Board 

Consent No:AW-61343

By the order of Chairman, MPPCB

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 85NFW38WQO
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RED-LARGE CCA-Expansion CONSENT NO: *** PCB ID: 25471

NO: /MPPCB/UJJ

To, 
The Occupier,

M/s. Grasim Industries Ltd., Chemical Division 

Survey No.-22/1, Birlagram Nagda, Industrial Area Mehatwas
Tal : Nagda Dist : Ujjain, Latitude : 23.4373 Longitude : 75.4118

Subject: Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 and Authorization under Hazardous and other Waste (Management 
& Transboundary movement) Rules, 2016 

Ref: Your Consent to Operate Application Receipt No. 1105555 Dt. 19/01/2022 and last communication received on 
Dt.27/01/2022

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 31/01/2023 & authorisation up to 31/01/2027, subject to the 
fulfillment of the terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS  :-

a. Location: Survey No.-22/1, Birlagram Nagda, Industrial Area Mehatwas, Tal : Nagda Dist : Ujjain 

b. The capital investment in lakhs: Rs. 74884.1208

c. Product & Production Capacity:
S.No. Product CCA Qty / year

1 Caustic Soda Lye 300,000 MT 
2 Chlorine 239,111 MT 
3 Hydrogen 7,480 MT 
4 Sodium Hypo 59,470 MT 
5 Hydrochloric Acid 87,800 MT 
6 Compressed Hydrogen 1,070 MT 
7 Stable Bleaching Powder 43,800 MT 
8 Poly Aluminium Chloride 36,500 MT 
9 Chloro Sulphonic Acid 23,400 MT 
10 Chlorinated Paraffin Wax 27,000 MT 
11 Calcium Chloride 54,000 MT 
12 Carbon Dioxide 23,760 MT 
13 DG  Set (Electricity Generation) 2X 2000KVA 

Note:-
(1) For any change in above industry shall obtain fresh consent from the board.
(2) This consent is being granted without prejudice to the Criminal proceeding pending against the industry in the Court of Law. This

consent in no way be taken as measures of proof that the industry has not violated any pollution control laws at any time in the
past. Hence, whatsoever may be decision of the shall be binding to the industry and this Board.

(3) The hydrochloric acid generated from air pollution control arrangement shall be treated as hazardous waste and same shall be
handled and transported as per category 33.1 of the Hazardous and Other Wastes (Management & Transboundary Movement)
Rules, 2016 and need to obtain permission under Rule 9 even used or treated within the plant.

(4) This CCA is issued combined for the existing units of M/s Grasim Industries Ltd. (CD) wrt EC issued by MoEF&CC on 07/01/2020.

The Validity of the consent is up to 31/01/2023 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* Conditions under Hazardous Rules
* General conditions 

Consent No:AWH-55153Outward No:114665,01/02/2022

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # NNYWCYPQ1C
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 433.000 KL/day, and the daily quantity of
sewage at out fall of the unit shall not exceed 60.000 KL/day

2. Trade Effluent Treatment:-
The applicant shall operate comprehensive effluent treatment system including ETP, RO MEE & Dryer to remain Zero

Liquid Discharge (ZLD) and in case of accidental discharge the waste shall be treated properly to achieve following
standards-

pH Between   5.5 9.0

Suspended Solids Not exceed   100 mg/l.

BOD Days 27 Not exceed   30 mg/l.

COD Not exceed   250 mg/l.

Oil and grease Not exceed   10 mg/l.

TDS Not exceed   2100 mg/l.

Chlorides  Not exceed   1000 mg/l.

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable .

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between   5.5 9.0

Suspended Solids Not exceed   100 mg/l.

BOD Days 27 Not exceed   30 mg/l.

COD Not exceed   250 mg/l.

Oil and grease Not exceed   10 mg/l.

The operator of the STP shall comply with     
the standards notified vide G.S.R.  1265(E) 
under sections 6 and 25 of the Environment 
(Protection) Act, 1986 by the Ministry of 
Environment, Forest and Climate Change New 
Delhi dated 13th October, 2017.

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

Sr Water Code 
(Qty in klpd - Kilo Ltr per Day)

WC : 3293.000 WWG : 493.000 Water Source 

1 Cooling Water 1510.000 345.000 Local Body
2 Domestic Purpose 93.000 60.000 Local Body
3 Mnfg Process 1690.000 88.000 Local Body

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

Consent No:AWH-55153
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and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

11. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)The result of all required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and
conditions of this Consent in prohibited except :
i. where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-
1. The industry shall take all the effluent through closed conduit to effluent treatment plant and ZLD system and maintain ZLD.

Consent No:AWH-55153
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2. Domestic sewage shall be treated in STP up to the prescribed standards and shall be recycled/reused within the plant in process,
cooling, gardening etc to remain ZLD unit.

3. The industry shall install wastewater flow meter at each unit and inlet of ETP to ensure complete collection of wastewater for
treatment.

4. The industry shall install   CEQMS at inlet of ETP & MEE  to monitor TDS, Flow, Chlorides, pH, COD etc  within 06 months
and display the same in public domain though web based realtime display Board.

5. The industry shall comply with the industry specific standards notified by the MoEF&CC.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack
height (mtrs)

Fuel Control equipment to be
installed

(mg/NM3) CEMS

5.5 m3/Hr 32 --- Alkali Scrubber, Chlorine-15

Online real-
time emission
monitoring
systems to be
installed and
connected to
MPPCB, ESC,
Bhopal on or
before
application
for CTO

Caustic unit-I 2 m3/Hr 34 --- Water Scrubber, HCl mist-35
2 m3/Hr 34 --- Water Scrubber, HCl mist-35
0.5m3/Hr 34 --- Alkali Scrubber, Chlorine-15

Caustic Unit-II 1 m3/Hr 34 --- Water Scrubber, HCl mist-35
1 m3/Hr 34 --- Water Scrubber, HCl mist-35

Stable bleaching
Powder (De-
dusting

2 m3/hr 30 ---
Bag Filter, Cyclone ,Dust
Collector, Gravity Settling
Chamber, Hood Cover,

PM-50, Cl2-15

unit)
2 m3/hr

Bag Filter, Cyclone ,Dust
PM-50, Cl2-1530 --- Collector, Gravity Settling

Chamber, Hood Cover,
PAC Liquid 3.5 m3/hr 34 --- Water Scrubber HCl Mist-35
PAC Dryer-I 6 m3/hr 34 --- Water Scrubber HCl Mist-35
PAC Dryer-II 5.5 m3/hr 34 --- Water Scrubber HCl Mist-35

Chloro sulphonic Acid
1.5 m3/hr 30 --- H2SO4 scrubber SO3-50
1.5 m3/hr 30 --- Water Scrubber, HCl Mist-35,PM-50

CPW Plant 5 m3/hr 34
--- Water Scrubber HCl Mist-35

Alkali Scrubber Cl2 -15
Calcium Chloride

5 m3/hr 34 --- Water Scrubber HCl Mist-35Plant
D.G. Sets 2 x 2000 KVA 30 Diesel Acoustic enclosure, Muffler, As per CPCB/MoEFCC

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

Consent No:AWH-55153
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8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-59200 )

Additional Air condition:-

1. Online real-time emission monitoring systems shall be installed, operated and maintained at all emission points and shall remain
connected to MPPCB, ESC, Bhopal all the time. For any break down, immediate intimation shall be sent.

2. The industry shall install adequate numbers of the HCl mist & Chlorine detection censors within the plant premises and the same
shall be connected to the public display system .

3. The industry shall submit the sources emission monitoring report to the Board regularly on monthly basis to ensure the emission
within norms and effective performance of the scrubbers.

CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND 
TRANSBOUNDARY MOVEMENT) RULES, 2016:-

[See rule 6 (2) ]
FORM-2

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO 
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL 

FACILITIES

,1. Number of authorisation and date of issue :

COE-1105555, dt: 19/01/20222. Reference of application (No. and date) :

3. COE-1105555, dt: 19/01/2022 of Grasim Industries Ltd., Chemical Division (Calcium Chloride Mfg. Unit) is hereby 
granted an authorisation based on the enclosed signed inspection report (can be seen in xgn) for generation, collection, 
reception, storage, transport, reuse, recycling, recovery, pre-processing, co-processing, utilisation, treatment, disposal  or 
any other use of hazardous or other wastes or both on the premises situated at Survey No.-22/1, Birlagram Nagda, 
Industrial Area Mehatwas, Tal : Nagda Dist : Ujjain

Details of Authorisation

Serial No. Category of Hazardous Waste as per
the Schedules I, II and III of these rules

Authorised mode of disposal or recycling
or utilisation or co-processing, etc.

Quantity
(ton/annum)

1. Used or Spent Oil(5.1) Collection, storage and disposal to authorized 
recyclers, (Co-processing & Preprocessing if not 
suitable for recycling)

40.250-MT

2. Brine Sludge(16.3) Captive Land fill upto December, 2022 , CTSDF 7500.000-M.T
3. Chemical    sludge    from    waste    water treatment(35.3) Captive Land fill upto December, 2022 , CTSDF 500.000-M.T
4. Residue or Sludges And Filter Cakes(16.2) CTSDF or CPCB SOP based actual users for 

utilisation
7200.000-M.T

5. Spent ion exchange resin containing toxic metals(35.2) CTSDF, Coprocessing, Pre-
processing,coincineration in boilers

2.000-M.T

6. Residue or Sludges And Filter Cakes(16.2) CTSDF, Coprocessing, Pre-processing, 1200.000-M.T
7. Spent carbon(28.3) CTSDF, Coprocessing, Pre-processing, 5.000-M.T
8. Empty barrels/containers/liners contaminated  with 

hazardous  chemicals /wastes(33.1)
CTSDF, Coprocessing, Pre-processing, authorized 
recyclers

25.000-M.T

9. Oil And Grease, Skimming(35.4) CTSDF, Coprocessing, Pre-processing, 2.000-M.T
10. Contaminated cotton rags or  other cleaning materials(33.2) CTSDF, Coprocessing, Pre-processing, 2.000-M.T
11. Chemical    sludge    from    waste    water treatment(35.3) CTSDF, 3000.000-M.T
12. Chemical Waste (Solid)(Z33) Captive Land fill upto December, 2022 , CTSDF 10.000-M.T
13. Asbestos(Z16) Captive Land fill upto December,2022, CTSDF 1.000-M.T
14. Glasswool (Z22) Captive Land fill upto December, 2022 CTSDF 5.000-M.T
15. Filter Waste (Z37) CTSDF, Coprocessing, pre-processing 10.000-M.T
16. Rubber(X08) Authorised recyclers, 10.000-M.T
17. Pvc & Plastic Waste(Z46) Athorised Recyclers, consented recyclers 600.000-M.T
18. Thermocol(Z50) Captive Land fill upto December,2022, CTSDF 0.500-M.T
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19. Chemical Waste (Solid)(Z33) Captive Land fill upto December, 2022 CTSDF 200.000-M.T

(1) The authorisation shall be valid for a period of 01/02/2022~31/01/2027

(2) The authorisation is subject to the following general and specific conditions (Please specify any conditions that need
to be imposed over and above general conditions, if any):

A. General conditions of authorisation:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made
there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an   officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except
what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the person
authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being
granted considering all site specific possible scenarios  such as spillages, leakages, fire etc. and their possible impacts and
also carry out mock drill in this  regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on
Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and Penalty

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the
facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence and
its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and Climate
Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

15. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically 
so as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal
to dumping site. If required.
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B. Specific conditions:
1. The industry shall display the information on hazardou
English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant,
including wastewater, air emission and hazardous wastes.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

Additional Haz condition:-
1. The industry shall obtain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to the
board.

2. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in
the application by the person authorized shall constitute a breach of this authorisation.

3. The unit shall maintain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online submit the
annual return in Form-4 as per rule 6(5) 20(2) to this office on or before 30th June every year and preferably before
30th April.

4. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the Board
online at least annualy.

5. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site.

6. The authorized person shall inform the name and address of the contact person / occupier responsible for hazardous
waste management.

7. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in
advance in Form-6, for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste (Management 
and Transboundary Movement) Rule 2016 as amended up to date.

8. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately to
the Regional Office & Head office of the board on fax/telephone/email-it_mppcb@rediffmail.com about the incident
and detail report should be sent in Form No.5 as per Rule-10 of Hazardous and other Waste (Management and
Transboundary Movement) Rule 2016 as amended upto date.

Additional Packing, Labeling &  Transportation of Hazardous wastes:- 

1. The unit shall maintain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online submit the annual return in Form-4
as per rule 6(5), 20(2) to this office on or before 30th June every year and preferably before 30th April.
2. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site.
3. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately to the Regional Office &
Head office of the board on fax/telephone/emailit_mppcb@rediffmail.com about the incident and detail report should be sent in Form No.11
as per Rule-22 of Hazardous and other Waste (Management and Transboundary Movement) Rule 2016 as amended upto date.
4. The occupier shall ensure that the hazardous waste are packaged and labeled, based on the composition in a manner suitable for safe
handling, storage and transport as per the guidelines issued by the Central Pollution Control Board in October 2004 & updated from time to
time.
5. In case of transportation of hazardous wastes through a State other than the State of origin or destination, the occupier shall intimate the
concerned State Pollution Control Board before he hands over the hazardous wastes to the transporter.
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GENERAL CONDITIONS: 

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site.  If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

STP Sludge 4.167 MT Composting and used as manure or 
land fill after compostion

Food Waste 0.833 MT

Glass Waste 0.167 MT

The materials to be sold to the 
authorized and consented actual 
users and the intimation of each 
dispatch shall be given to the Board

PVC Frills Cooling Tower 0.167 MT

Paper wastes, Waste Carton, Discarded Poster, Carpet 0.833 MT

Wooden Waste 8.330 MT

General Trash/Refuse, Gardening Waste 8.330 MT

Metal Scrap, Valve & Pipe, Copper & Aluminium Cables 83.330 MT

Discarded Equipment/machinery 8.330 MT

Construction and Demolition Waste 83.330 MT As per Construction and demolition 
Rules 2016, disposal shall be 
ensuredOther Sludge (Drain & Pit) 25.00 MT

CaCl2 291.670 MT It shall be given to the actual users

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

quired to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
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March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:-

1. The Industry shall operate & maintain Outdoor HD Industrial grade IP (Internet Protocol) Cameras with pan-Tilt Zoom (PTZ)
feature, minimum focal length 20X with night vision facility and temper proof mechanism at suitable location to display all
emission sources and effluent discharge point and connect the same with Environment Surveillance Centre, MP Pollution control
board Bhopal for remote surveillance.

2. The industry shall install   CEQMS at inlet of ETP & MEE  to monitor TDS, Flow, Chlorides, pH, COD etc  within 06 months and
display the same in public domain though web based realtime display Board.

3. The industry shall inventorise the solid waste generation from the unit and submit the details within one month to the board and
update same within 06 months for actual quantities.

4. The industry shall obtain the public liability insurance under Public Liability Act 1991 and shall maintain valid copy of the same.
5. The industry shal maintain valid Onsite Emergency Plan/ Disaster Management Plan duly approved by Department of Industrial

Health & Safety.
6. The industry shall obtain membership of Emergency Response Center, MPPCB, Bhopal.
7. The industry shall comply with the all conditions of CREP Charter conditions, EC stipulations issued vide F No. 11011/119/2015-

IA-I(I) dated 07/01/2020 and standards notified by Ministry of Environment, Forests and Climate Change, GoI, Dehli under EPA
1986 .

8. The Industry shall submit environmental statement for every financial year ending 31st March on or before 30th September and
preferably before 30th April to the Board, containing details in reference to all consented products either produced for that year or
not.

9. The industry shall not be permitted to store the hazardous wastes more than 90 days as prescribed in HOWM Rules, 2016 and firm
arrangements shall be made with the end users and copy of MoUs shall be submitted within 03 months to the Board.

10. Based on hazard identification and risk analysis, risk mitigation measures, industry shall ensure all possible efforts with co-
ordinations local bodies to reduce risk and enhance safety at the plant and its surroundings.

11. The industry shall maintain the material balance for each product and submit the same to the Board annually.
12. Information of each Mock drill shall be given to local body, local administration & MPPCB RO, Ujjain atleast 07 days in advance.
13. The fire safety arrangements shall be maintained properly and tested during each mock drill.
14. This consent is being granted without prejudice to the Criminal proceeding pending against the industry in the Court of

Law. This consent in no way be taken as measures of proof that the industry has not violated any pollution control laws at
any time in the past. Hence, whatsoever may be decision of the shall be binding to the industry and this
Board.

15. The hydrochloric acid generated from air pollution control arrangement shall be treated as hazardous waste and same shall
be handled and transported as per category 33.1 of the Hazardous and Other Wastes (Management & Transboundary
Movement) Rules, 2016 and need to obtain permission under Rule 9 even used or treated within the plant.

16. This CCA is issued combined for the existing units of M/s Grasim Industries Ltd. (CD) wrt EC issued by MoEF&CC on
07/01/2020.

17. The consent and authorizations granted to other units shall be stand cancelled after issueance of this order.
Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 
Control of Pollution) Act,1981 and the Authorization under Hazardous Waste (Management handling & Transboundary 
movement) Amended Rule, 2016 is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

Consent No:AWH-55153

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # NNYWCYPQ1C
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